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MlNlSTRY OF AGRICULTURE

(Department of Agriculture and Co-operation)

NOTIFICATION

New Delhi. the I 7th December, 2009

G.S.R. 901(E).— In exercise ofthe powers confined

by Section 96 of the Protection of Plant Varieties and

Farmers‘ Rights Act. 2001 (53 of 1001). the Central

Government hereby makes the followi
:

rules to amend

the Protection of Plant Varieties and Farmers' Rights Rules,
2003. namely :

7

l. (I) These rules may be called the Protection of

Plant Varieties and Farmers‘ Rights (Third Amendment)
Ru]cs.2009,

(2) They shall come into force on the date oftheir

publication in the Official Gazette.

2, In the Protection of Plant Varieties and Famiers‘

Rights Rules. 2003.7

ta) in the Second Schedule. in column (3).7

(i) against serial number 4, for the entries, the

following entries shall be substituted.

namely,7

“individual — Rs.5,000

Educational — Rs. 7,000

Commercial 7 Rs. 10.000";

against serial number 5, for the entries. the

following entries shall be substituted.

namely.—

“lndividual 7 Rs. 5.000

til

Educational 7 Rs.7 000

Commercial — Rs. |0.000

per years":

(iii) against serial number 8. for entries. lilC

followi u entries shall be substituted.

namely

"individual 7 Rs,3.00il

Educational 7 Rs.5.000

Commercial 7 Rs,7.000":

(b) in the Fourth Schedule.7

(il against serial number 2, relating to the post of

Legal Adviser. in column (4). (or the existing

entry. the following entry shall be substituted.

namely:—

“Under Sec retary":

(i0 the entry at serial number 4. relating to the

post of Accounts Officer shall be omitted:

(iii) against serial number 5. relating to the post of

Technical Assistant. in column (3). for the

existing entry. the following entry shall be

substituted. namely.—

.11»:

(iv) against serial number 6 relating to the post of

Computer Assistant in column (3). [or the

existing entry, the following entry shall be

substituted. namely,7

We

[F. No. l77t'2009—SD. VI

UPMA CHAWDHRY. Jt. Secy.

Note :—The principal rules were published in the Gazette

ofIndia. ride number G.S.R. 738(E). datedthc 12m

September. 2003 and subsequently amended rir/u

G.S.R. 843(5). dated the SOth December. 200i.

CLSR. 73 NE). dated the l-ltli October. 2008.

G.S.R. 3l9tE). dated the llth Ma). 2000 and

G.S.R. 78305.). dated the 27th Cache-122009.
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